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second-hand ~uipment trom 
the advan.,.d countries, 

(c) The • Report is under examina-
"tion. 

·Sbona,e ot Currency notes ill Paokets 
1431. Sbri Uilkam Chand 

Kacbhavai),.: 
Shrl Bade: 
Shri ledhe: 

Will the Minister of FiDaDce be 
pleased to state: 

(a I whether it is a tad tlrat a num-
ber of reports about the shorta,es in 
the packets of currency notes contain-
ing one hundred pieces of notes and 
issued by the Reserve Bank of India 
New Delhi were received by the He: 
.erve Bahk of India, New Delhi from 
various banks such as nte Central 
Bank Of India, the Punjab National 
Bank and the Llo),di Bank and the 
-citizens of Delhi; 

(b) if so. the number (if such oases 
~uring the period from 1st January. 
illlMI to 28th February. 1806; 

(C) the number with denominations 
of tne notes found short in each case; 

(d) how these shortages were made 
load; 

(e) the number ot cases (with 
1U!Iount) in which the shortages were 
Ilot made good 'and the reasons rher\.:-
for; 

(tl the action tlrken to put .. n end 
10 such cases of shorlaps In future; 
.aDd 

(g) whether all these caSes we"" 
refrrred to the Police authorities for 
inwstigation and iT not. the realOns 
1herefor? 

The Mlubter Of FinaDce (8hrl 
SachiDdra Cbaudhurl): (aj to (cl. Dur-
ing the period 1st January. 1966 to 28th 
February 1966. three cases ot .hortalle. 
involving 15 notes at Rs. 100 (eight In 
one and seven in another) and on~ 
note of Rs. 10. in packell ot currency 
notes issued by the Reserve Bank ot 
India, New Delhi were reported to 
them. 

(d) and (~l. In two case. the shor_ 
t"gcs were reported after 3 and 5 

days and hence the Bank could not 
accept liability tor the shortage. In 
the third case, involving 8 pieces of 
Rs. 100 notes. the shortage was re-
covered from the concerned employee 
who was found responsible far tailul'<' 
to observ(" the prescribed procedure 
in the el<.mination of note' packets. 

(f) and (g). The Reserve Bank's 
procedure for reccipt, •. payment etc. of 
notes provides several mecks and 
tounter-checks at various stages and 
this has been foond suf'llciently emoe-
live. The Bank's rule. al.o provide 
for reporting cases. involving 10.. to 
the Bank, to the Police authorities. 
wherever necessary. In ~ particular 
cases referred to .above. it wa. not 
considered necessary by the Bank 10 
make any report 10 the ·Police authori-
ties because: 

(I) Noreponalbillty was a~ 
by thelilank in two c ....... and 

(2) In the thiTd case tlisclpllnary 
procsedinp ....... taken 
qain.t the ret!POIIBlble em-
ploy..., and the .hart.... re-
covered trom him. 
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